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CEMTRaL AOMINI strati'/E TRiBUNAt. PRINCIPAL BENCH

0..fl.No.620/9S Mith PI a.No . 17 52/99 & CP.19^99,

Meu Dslhis this the ' day of Ssptefnbs'r,! 999^

f'

RON «BLE MR.S. R. AOIGE, W PE CHAimAN(A).

RON 'BLE PIR.KULOIP SIN GH,M EF!BER(3)

Prof. Ued Prakash Malik,

s/o Late Shri C.B.Malik,
Plat No.2, Lady Hardinga Medical College,
Oompus, Qol© Maiket^^

New [telhi'f|000l .,., Appli csnt^'

(in person),

Versus

1, The P rin cip al (p ro f, Kusun Sehgal),,
Lady Hardihge P^edical Dollege, Gols Plarket,
Neu OelhiffOOOI.

2. The Accomts OFflceS'( Mr. Suresh Kunar),
Lady Harding® Pledlcal Oollegs,
Gol 9 Market,
Nbu! Delhi")]0001 Respondents."

(By Adwcates Shri D. S.Mahen dru).

ORDER

HON »BLr MR. S. R. ADIGE, VICE CHaIFMaN (ft).

Applicant seeks pay and sllouances from

15,6,98 t?'ll date, and has claimed the reliefs

contained in sub-paras (a) to (r) of para 8 of the

0 cA.'

Lb hav/e heard applicant who argued his cas©

in person, and Shri 0, S.Mahen dru for re ̂ on dents.

Applicant uho uas posted as Professor

Forensic Medicine and Toxicology, Lady Hardinge Medical

College, Meu Delhi, does not deny in his rejoinder

the ^ecific averment made by respondents in thai r

?peply that he stands transferred to Bauahar Lai Institut

of| Post Graduate Medical Education & Research (OIPM ER)

Pondicherry vide order dated 16.6,98 and has been paid



all adnissibla dues up to 15.6,98 (rafer para 4,17

of raspondtf^ts* reply) and thereafter he is entitled

to drau his saiary from DIPM ER Pon di che rry after

joining there#'

4, in so far as applicant's cdaims contained in

sub-paras (a) to (r) of para 8 of his OA are concerned^

respondents in their correspending reply to that para

have given tha factual position in reject of each of

these claims, to which again there is no specific

denial in applicant's rejoinder, except in regard to

the adnissibility of joining time to him, but even

that joining time has long since expired as the

transfer o rder was issued on 16,6,98,

It is apparent to us that applicant is

deliberately and wilfully avoiding implementing the

transfer order dated 16,6,98; and is raising these

claims to delay complying with the same," This is an

abuse of the process of law.

The Oa and connected CiA No, 17 92/99 & C,P No. 196

of 1999 are dismissed. No oostsi

( KUL bip SI^

C. aVV-i Sr

J'l.h (s.R, ADIGE )flEnBER(3)- VlCE*CHAim aN(a),.
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